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THE GOA PREVENTION OF DEFACEMENT OF PROPERTY ACT, 1988
{Goa Act No. 5 of 1990) [31-5-1990]
AN

ACT

to provide for the prevention of defacement of property and for matters'connected
therewith or incidental thereto.

Be it enacted by the Legislative Assembly of Goa in the Thirly-ninth Year of the
Republic of India as follows: —

1. Short title, extent and commencement. — (1) This Act may be called the Goa
Prevention of Defacement of Property Act, 1988,

{2) It extends [o the whole of the State of Goa.

(3) It shall come into force on such date as the Government may by notification
in the Official Gazette, appoinL.

2. Defiritions. — In this Act, unless the context otherwise requires, —
(a) ‘Government’ means the Government of the State of Goa;

(b) ‘Coliector’ means the Collector of the North and South Districts of Goa and
includes any officer appointed by the Government Lo exercise and perform all orany of
Lhe powers and functions of a Collector under this Act;

{c)'defacement’ includes impairing or imerfering with the appearance or beauty,
damaging, disfiguring, spoiling or injuring in any way whatsoever and the word “deface”
shall be construed accordingly;

(d) *Official Gazette’ meansthe Goa Government Gazette;
(e) ‘Notification’ means notification published in the Official Gazette;

() 'propery’ includes any building, hut, monument, stalue, water pipe line, public
read, structure, wall including compound wall, tree, fence, post, pole orany othererction
except al specificd places;

{g) ‘public view’ means anything which is visible to public while they are in or
passing along any public place;
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(h} ‘public place’ means any place (including a road, streel or way whether a
thoroughfarc or notand alanding place)io whichthe public are granted accessto  have
aright 1o resert or over which they have a right to pass;

(i) ‘writing’ includes decoration, lettering, ornamentation, ¢ic., produced by
stencil.

3. Penalty for defacement of property.— (1) Whoever defaces any property in public
view by defecaling or spilting or urinaling or pasting pamphlets, poslers or writing or
marking withink, chalk, paint orany other material or method except for the purpose of
indicaling the name and address of the owner or occupier of such property, shall be
punishable with imprisonment for a term which, may extend Lo six months or with line
which may extend to one thousand rupees or with both,

(2) Where any offence committed under sub-section ( [ ) is for the benefit of some
other person or a company or ather body corporate or an association of persons
(whether incorporated or not), then, such other persen and every president, chairman
direclor, pariner, manager, secretary, ageni or any otherofficer or person concerned with
the management thereof, as the case may be, shall, unless he proves that the offence
was commiltied without his knowledge or consent, be deemed to be guilty of such
offence.

4, Punishment for attempt to commit gffences. — Whoever attempts Lo commil any
offence punishable under this Act or to cause offence 1o be commilted and in such
atiernpt does any act lowards the commission of the offence, shall be punishable with
the punishment provided for the offence.

5. Punishmens for abertors. — Any person who by the supply of or solicitation for
money, the providing of premises, the supply of materials or inany manner whatsocver,
procures, counsels, aids, abets or is accessory to, the commission of any offence under
this Act shall be punished with the punishments provided for the offence.

6. Offence to be cognizable. — An offence punishable under this Acl shall be
cognizable. -

7. Powerof the Collectorto erase writing, erc. — Without prejudice to the provisions
of section 3, it shall be competent for the Collectorto lake such steps as may be necessary
forerasing any writing, freeing any defacement orremoving any mark fromany property.

8. ‘Indemnity’. — Nosuit, prosecution orather legal procecdings shall lie against the
Govemment, any local authority or person foranything which is in good faithorin public
interest done or intended to be done under this Act
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9. Acr 1o override other faws. — The provisions of this Act shall have effect
notwithstanding anything (o the contrary conlained in any other law [or the time being
in force. ‘

{ Published in the Official Gazente, Series 1, No. 13 daied 28-6-1990. The Aci came into force
on 1-4-1994_ Nolification No. 3/13-88/84-LAwd daled 23-3-1954),
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The Goa Prevention of Defacement of Property (Amendment)
Act, 1991

(Goa Act No. 8 of 1992) [i14-5-1992]
AN
ACT
1 amiend the Goa Prevention of Defucement of Property Act. 1988

Be il citacted by the Legislative Assembly ol Goa in the Forty-second Year of the
Republic of India as lollows;—

\. Short title, extent and commencement,— (1) This Act may be called the Goa
Prevention of Defacement of Property (Amendment) Act, 1991,

(2 Tt extends o the whole of the State ol Gea.,

{3) [t shall come inla force a1 once.

2. Amendment of section 2,— In clause () of section 2 of the Goa Prevention of
Defacement of Property Act, 1988 (Goa Act 5 of 1990), for the words “except at

specitied places™, the words “cxcepl at places specified by the Government or local
authority irom time Lo time™ shail be substituted.

{Published in the Ofticinl Gazette, Serics I No. 10, dated 4-6-1992,
The Act came into foree on 14-5-1992),
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